Short
title. -
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section 2.

THE ARMS (AMENDMENT) ACT, 1971
’ No. 55 OF 1971

[13th December, 1971] -

An . .ct to amendhthe Arms Act, 1959.

Be it -enacted by Parliamenyf- in the Twenty-second Year of the
Republic of India as follows:— SR

1. This" Act may be cilled the Arnis (Amendment) Act, 1971

2. In section 2 of the Lrms Act, 1959, 1n sub-sectlon (1) for clause (d), 540f 19b9
the followmg clause shall be s bstltuted namely —

‘(d) “dlstrlct maglstra’v’,, in relation to any area for Wthh a
Commissioner of Police ha ! been appointed, means the Commissioher
of Police thereof and inclydes any such Deputy Commissioner of
Police, exercising Jurlsdlc'on over ‘the whole or any part of such

area, as may be specified by the State Government in this behalf in
relation to such area or part;’.
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